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KARNATAKA ORDINANCE NO. 01 OF 2024

THE BRUHAT BENGALURU MAHANAGARA PALIKE (AMENDMENT)
ORDINANCE, 2024

(Promulgated by the Governor of Karnataka in the seventy fifth year of the Republic of India and
first published in the Karnataka Gazette Extra-ordinary on the 24t day of September, 2024)

An Ordinance to amend the Bruhat Bengaluru Mahanagara Palike Act, 2020;

Whereas the Karnataka Legislative Assembly and the Karnataka Legislative
Council are not in session and the Governor of Karnataka is satisfied that the
circumstances exist which render it necessary for him to take immediate action to
promulgate the Ordinance for the purposes hereinafter appearing;

Now, therefore, in exercise of the powers conferred by clause (1) of Article
213 of the Constitution of India, the Governor of Karnataka is pleased to
promulgate the following Ordinance, namely:-

1. Short title and commencement.- (1) This Ordinance may be called the
Bruhat Bengaluru Mahanagara Palike (Amendment) Ordinance, 2024.

(2) It shall come into force at once.

2. Amendment of section 144.- In the Bruhat Bengaluru Mahanagara
Palike Act, 2020 (Karnataka Act 53 of 2020), in section 144,-

(i) in sub-section (8), the following proviso shall be inserted at the end,
namely:-

“Provided also that, the person primarily liable to pay the property tax may,
at any time subsequent to filing of the return and payment of the property tax, suo-

motu revise his own return upwards thereby resulting in more property tax
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payment to the Corporation, the said revision shall be liable to the same interest
and penalty as is applicable for the revision done under sub-section (15) by the
Corporation. The revised return shall be treated as the return by the property tax
payer and the Corporation reserves the right to revise it under sub-section (15).”

(ii) in sub-section (15), in clause (b), for the seventh proviso, the following
shall be substituted namely:-

“Provided also that, as a one-time measure, in order to bring all the tax
defaulters, un-assessed properties and those liable for re-assessment up-to-date
with respect to their tax payments, there shall be following relaxations for the
payments made until 30t November 2024, towards the unpaid tax, the un-
assessed property and the property paying for re-assessment, namely:-

(i) the penalty payable shall be rupees one hundred per year; and

(iij  the interest payable shall be waived off.

Provided also that, the properties which have already availed the benefits of
one time measure under this clause before the commencement of the Bruhat
Bengaluru Mahanagara Palike (Amendment) Ordinance, 2024, shall also be eligible
for above relaxations and any excess penalty paid by such properties shall be
readjusted against any outstanding demand or future demand of the Corporation

on the same property or the same owner.”

The above translation of 2,33° WONKRED) NTOSNT DT (ST TR)
Q05T S, 2024 (2024 T TR EIT 900033 A0 : 01) be published in the official
Gazette under Article 348 of the Constitution of India.

THAAWARCHAND GEHLOT
GOVERNOR OF KARNATAKA

By Order and in the name of
the Governor of Karnataka,

G. Sridhar
Secretary to Government
Department of Parliamentary Affairs
and Legislation

ITED Torle BBBB- FoBUTAREDM, BoFLId DoBE3, SEFd Beol, FTTVA, oried

THAMMAIAH



		2024-09-24T17:32:08+0530
	THAMMAIAH




